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C.P.N0.41/2004  (0.A.99/2004) ‘{

-

15.2.2005 Present: Hon'ble Shri M.K. Gupta,

3.\N-61 gudicial Member
. Hon'ble Shri K.V. Prahladan,
Show,. Cowmc ALy ' Administrative Member.
ﬁnJLWWQﬁLA~ h;r\ﬂL C@x g List on 17.2.05 alongwith
o 0.A.99/2004.
No., ) %,5L=
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’ %’5/. Member - Member (J)
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17.2.05 Hearing concluded. Reserved for order.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI »ENCH

%Qﬁm/ﬁﬁé.No.MECyP. 1 /20080 e

17/0 005 «
DAT L OF DECISION _ | /02/2005

Sri J. D

. s TS TI‘()
~ . AR
-saoasceono;cco-oeeeoooaav aacocooonoeeoo»eoocooe?,/eooeooooooAr’PLIC‘-mnS

Sri M. Dutta. )

A1y ™ v
co-.oouo~oooa-o¢eeeo'oaqooconooooaaoonaooooeoueoaooocoaolwvocf\&lcm FOP\ Tnu

APPLICANT(S)«

Smt (@ ™ i o
haeooootoaedooacoove:o?:oBeaObaéz;ose(oeqqto}}eeI;SQoaaoooeaaoea‘ee'REQPOj-\I“J&NT(D)

.”.“.”.“.uﬂﬁnﬂﬁzﬁﬁﬂ%“.“.“,“0“,“,“,”.”.AmeWEzmamm

RESPONDLNT(S) «
THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER .

THe HON'BLE MR. K.V. PRAHLADAN, MEMBER (A).
1. whether Reporters of local papers may he allowed to see the
judgment 2

2. To be referred to the Reporter or not ?

3, Whether their Lordships wish toO see the falr copy of the
Judgment ?

4. whether the judgment is to be circulatwd to the other senches ?

Judgmient delivered by don'ble Member (J).
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Contempt Petition No. 41 of 2004 (In 0.A.99/2004)

Date of Order : This the 17™ Day of February, 2005.

THE HON’BLE MR M.K.GUPTA, JUDICIAL. MEMBER |

THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

Shri Jaydev Das, son of late K.C.Das,
Assistant Chemist, N.F. Railway,
Alipurduar Junction Railway Hospital,

Alipurduar, West Bengal. .... Petitioner

By Advocate Shri M.Dutta.
- Versus -

1. Smt Pompa babar,
Divisional Railway Manager,
N.F.Railway,
Alipurduar Junction,
Alipurduar, West Behgal.

2. Dr. Manik Khaglari,

Senior Medical Officer,

N.F.Railway,

Railway Hospital, Alipurduar Junction

Alipurduar, West Bengal. ) ... Respondents

By Advocate Dr M.C.Sarma,Railway Standing Counsel (not present).

ORDER (ORAL)

M.K.GUPTAMEMBER() : .

Willful disobedience of order dated 27.4.2004 passed in 0.A.99/2004 directing

the respondents to maintain status quo’is alleged in the present C.P.

2. The respondents in their reply stated that prior to passing of the said interim order
the applicant’s service véere terminated vide order dated 22.4.2004, whéch fact was
suppressed by the applicant. Moreover, the termination order dated 22.4.2004 sent by
registered post to the applicant on the address furnished and available in the service

record)was returned back.



Pg

2
3. ltis stated by the learned counset for the applicant that during the relevant period

the applicant was on leave and as such was not available in the said address. Be that as it

‘may, the fact remains that prior to passing of interim order dated 27.4.2004 the

respondents have indeed passed the order dated 22.4.2004 terminating the service of the

applicant. Therefore, we do not find any contemptuous conduct of the respondents in not

permitting the applicant to join the said post and therefore, the present Contempt Petition

is dismissed. Notices are discharged. No costs.

NS B bkt ﬂ»}a W\E
(K.V.PRAHLADAN) . (MK.GUPTA) '

ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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BETWEEM

Shri Jaydev  Das, son of  Late K.

Das, Assistant Chemist, M.F Railway,

< Alipurduar Junetion Raflway
Hmﬁpitaly ﬁlipurduary West Pengal.
wnw Petitioner
AMD
o 1w Smti  Fompa  Babar, Divisional
. 'Railway-' Manager, M.F Railway

Alipurduwar Junction, fl ok puirduar

West Bangal

o ;Dr"‘ Mari b Khaglari,  Senior
Divigion Medical @ OfFloer, MLF
Failway, Railway Hospital, Al A -
clar Junctimn”. Alipurduar, West

Bengal.

.. w o Rerapondents

an application undser Rule 9 of  the
Central Adminstrative Tribunal

(Contenpt of Couwrt) Rules 1987.

The Humble Fetition of the Petitioner above named most

I R T
e DTHAES

respectfully  begs to state & R

A



fnnexu

s

La That the petitioner, apprerhending ternination from

his service  as  Assistant Chemist, M. F Railway

{ .
. : . e Lo, . .
Alipurduar  Junotion Railway Hospital . approached +this
' ) .

Hon"ble Tribunal by filing 04 HNo - WeR/2004  praving
interalia  for direction to the authorities not to

terminate the service of the peatitioner.

2o That this Hon ble Tribunal by order dated 272/704/04

was  pleased  to direct the athorities to  maintain

gtatus.  gquo  with regard to the services of T he

petitionar.

A copy of the arder dated 700704 de annexed  as

S °

7 v

F. That the petitioner served copies of the order dated
A778/04 on the respondents to the Original  Application

) . . . N ~ .
including the present respondents. The copies of  the
Al

petitioner along with a representation  and same G

receiverd by the office of the  Chisf Pleddical

',ﬁup@rint@ndant an 3050404 &t 10415 hrs.

A copy, of the representation cbnt&ining “endorsenen

of receipt of the order is annexed as

4, That tm_fh@ shook and murp?iﬁw of the petitionsr, on
the  evening of ﬁOKGQ/Oﬂﬁ ingpite of the knowledge of
the order dated 272/04/04 dif@utinq status  quo with
r@gard' to the service of the petitioner, some peaple

L

from  Lhe office of the respondent/oontemner Mo a2 CAme

to the  houselquarter of the petitioner and g an

order  allegedly dated 2270404 issued by the contemner



Mo 2, on the wall of the guarter of the p@titiwn@rﬁ
whér@by it was dintimated that the petitioner has heen
terminated from his service. 61 thé time when the sald
order  of  termination  was hung i the wall of the
pmtitimﬁ@r'ﬁ guarter, the pmtitimnér WA nmt at his
hmm&fquaﬁtmr; Later mnﬂ'thé_pﬁtitimnew could  come Lo
kEnow that in the svening of 30704/04, Smti Miva .ﬁhmmhy
Heracl Cimrkg Shri Fo.B Plazumdar, Office ﬁuperintéhdﬁntw
Shri  DLuR.  Dhowdbry, Ambulance Diriver, SBhei ,Kmléyan
Fao, Ambulance Cleaner and #mm@ N S p@vmmnnﬁlbﬁam@ o
the guarrter of tﬁ@ petitioner ih an ambulance h&aﬁing

152 2%~

Lstration Mo.b.B-69-000 for hanging the said  order

of toerminaticon.
™

5.0 That 4t de pertinent to mention here  that  the
patitioner dis working wnder the Sendor  DRWMLO, D
Bhaskar Basak. However the order of termination was

digswed. Dy the contemnor Mo-2 in exsrcise  of powers

Cbheyored lise durdsdiction and that too dingpite of  the

aorder  dated 27/04704 0 passed by  the this Hon "ble
Tribunal. The cmﬁt@mner Mo & h&%. deliberately and
willfully wviolated the order of this Hon'ble Tribunal
inmﬁita af  the fact that the order of  this Hon ' ble

tribunal  was  wvery auch  within  the sphere of  his

Eriowledge  and acknowledgment.

b That being agorieved by the order of teraination,

the - peltitioner submitted a representation  to e
contenners for cancellation of the order of tarmination
as the same was passed in violation of the order of

~

this Hon "ble Tribunal.



o ,'_'-; e

TER (1) of the -representation along with

acknowledgment receipts  are annexed as Annesure

7. That the contemner Moy 1 has  also fad led in
discharging har duties and haz connived in violation of
the arder of this Hon ble Tribunal. The contemner Mo 1

sntation of  the pebi tione

after recaiving the repre

pught Lo have taken up e matter with the contemnes ey

@ and it was her responsibility to  ensuwre that the
violation of the order of this Hon ble Tribunal was
stopped. However  she has willfully and daliborately

refrained feom diﬁaharginq her duties for whiich she 14
alaso liable #or conteanpt of this Hon bis Teibunal.

>
¢, That the respondents/ contennors " have wi Ll fully

Flouted  the order of this Hon ble Tribunal and  have

committed and perpetrated an illegality for which the

recpondents - are Tiable to be punished for contenpt  of

fvie Mon bhle Tribunal.

. That this application is made honatide and for the

Cendds of dustices.

FRAYER

adgd At

T the premises afors

- .. N ¢
ja - most  respectfully praved  that
this Hon ble Tribunal aay be pleased
Cto direct  the respondents  to be
paraonally present before thois
HMen ble Tribunal and to show  cause

an to why the Feapondents ahall not



e e

_'hm punished  for contempt of  this
Hon“ble Tribunal and on such .ﬁauﬁe
OF Causes being s hean afler haaring
the parties this Hon ble Tribunal
may by pleased tﬁ_ puﬁiﬁhf t e
Contemnars  for committing  contempt

of this Hon "ble Tribunal .
A

Fending disposal of {the cowtempt

patition, this Hon ble Tribunal may

be pleased to direct the respondents
to  allow the petitioner to join  in

Fie servioe,

we o 3T Fidavit



27.04.2004 passed in O.A. No.

. thel

seryice of the petitioner. However, inspite of the service of

thé'said order on the respondents,
!

££énd dellberate dlsobldence

Hor'ble Trlbunal. As such,

! DRAFT CHARGE

| Whereas this Hon'ble Tribunal by order dated

99/2004 was pleased to direct
the

respondents'to maintain status quo with regard to

the respondents WO. 1 and

‘'n.F. Railway, Alipurduar

lthe Divisional Railway Manager,

Lctlon and the Senior D1v131ona1 Medical Offlcer passed
|

er terminating the petltloner from his service in w111Fu1
¥
of the order passed by this

the respondents are liable to be

hlshed for the contempt of this Hon'ble Court. | .
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SBhri K.G.Das,

AFFIDAVET

Jaydev Das, aged abmuﬁwéﬁwnyaarmg son of

resident of MO Railway colony Alipuwrduar

Junction district dalpaiguri (West Bengal ) do  hereby

saleanly affirm and declare as follows.

Lo That I am the petitioner, conversant with the facts

1o swear this

2. . That the
aceconpanying
Care  trus

bBeing  matiers

and  circumstances of the case and therefore conpe tent

affidavit,

sltatemsnts in this affidavit and  in  the

petition in  paragraphs mwlwﬂﬁﬂmfitﬁwﬁmmw

my knowledge;  those  in paragraphy o

of  record are  true | to my ke Lesclge

derived therefrom and the rest are my humble submission

bhetfore this

And T osign

Iﬂéntifimd

Hnr hln Tribunal.

this affidavit on this the 1) th day

2004 at Guwahati.

Iy meg

v 3_0\'\/&@5 Dowy

v@f’ﬂa&, DEFOMENT

facbvocate .,

JD?MMB‘ A&'I’XWA and dectaned A’\‘T
Thoe pﬂ(})ow ,@ﬂ/évzm e Mhos 05
Loenhfred ﬁa A Deka, Advizal., émmh
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Lfor your perusi 1 nlvgso. ??" 3

To ; — ' ‘6
The J.M. G, ' . R

"o @, Hadlway 1iymru‘“1 Jn., Rly. Hospitul,

slipurduny Jt. .

(zﬁxgughwp+epe4—3banéeﬂ)'

Jfr, v . ' (
Rege= Orig ral “ppl‘cJtion No. 0@/04 bcfore lon' ble
Admi nistrqt*ve Tribuna1 GUWJhdt"BGﬂPh
Lth due regurds l-beg to s%ate-that I’haVe béen sé?veq
4 Show cuuse rotice under. your!‘ rQQ/PFTVTD/mutdt - 0V d3-0y

a8 to why my services will rot be tprl-nated on the gronndlthat

ny D‘p]oma Certificate of Iaborutery uert*f‘C'te is not qc'ording
to requ red quiw*f* dtiDF for the post of Asctt ldheFdst.‘l '

cir, on Jppronens*on' of term! nut*on of cerv*ce, I ught

Ietul xbﬂedics before the Centrdl Admin*etrut*vc_ r*bunula‘GUWahati

Dench or 27-04- 04,and the Hon'ble Tr*bunal v‘de order d;toq 27~O4-04 |

S admitted my application and *sgue “ot*ce to the purties. L_st on

28-05-04 for or ders. Me¢nwnile, statt quo-ad'on 27-04-04 shall

be mulrtuined, Opy of the said order dul" 'ttected is erclosed

1 i

Clry I oways on canct*oned 5 dqyg LAF ou S Fron QnB-?équ

srd. thereartsar 1 extended le¢ve b" un uppl‘cut‘or dve , to ﬂy

wife's 111ness. To=day I reported rox duty
’ ' N 1 . . ; .vf

Enclo, t Orne. i ' I J

4

" _ _ YOUI‘ 1dithfu1
Duted s 30-04-2004, . R \ \ovﬁ
T 3 ' g . AN uh s

v o (IpvED DA )

g%- NP)§: . \ ™, : ’
| 02§<‘&// e '%;
‘f W } MQWHL | o .
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-5 o . PRIt
To , :
{.The Genersl Manager, : o
N.F. Railway, Mallgaon, BN
Guwahatl. ' oL . &:‘,

2. The Divisional Railway Manager,
N.F. Railway, Alipurduar Junction,*

3. The Chief Personnel Officer j(Reoruitment),
N.F. Railway, Maligaon, Guwahati-11. = :

4. The Senior Divisional Medical foicer,
N.F. Rallway, Allpurduaerunction.ff

' N .

Sub : Termination of my‘service.
Sir, '

. L H
Moat Respectfully, the undersigned beg to state
the following for = your . kind  and =~ sympathetic
consideration. ” s K o j
1. That pursusnt to my appointment after due selectlon,
1 was appointed as an Assistent Chemist by an order
dated 28.11.85. 1 was initially posted at Lumding and
thereafter 1in the Yyear 1897, 1 was transferred to
Alipurduar. ¢ T L v

, . | ] Z b
2. That after having rendered almost elght and half
years of service, I was shocked to recelve a-show cause
noticé dated 1.3.2004 for proposed termination of 'my
service on the allegations that the institution .from
which I obtained my diploma in - Laboratory Technology
was neither a Government Recognised institute nor .an
institute of the standing of institute like All Indla
Institute of Hyglene and Public Health. ' :

3. That 1 submitted my reply to the abovenoted show
cause stating inter alia that my -appointment was made
after due scrutiny of my certificates in original after
I had secured the first position in the merit list - of
the selections. Further, 1 had also in the meant ime
gerved for eight and half vears in the Organisation and
as such my service was not terminable. ' .
4. That being aggrieved by the ' manner in which .the
show cause notice was issued, I was constrained to
approach the Hon’ble. Central AdmrnletratlvefTRibunal by
£11ing the original application No. 99/2004 praying:
inter alia  for petting aside.thé show  cause notice
dated 1.3.2004.. . . A

5. That the Hon’ble. Tribunal - by an - order dated
07.4.2004 was plessed to direct that the : status .quo
with regard to my service shall be maintained. By ' the
gaid order, my application was admitted and the  next
date was fixed ‘on 28.5.2004. - R -

6. That' pursuant to the order paseed by the Hon’ble
Tribunal, 1 went -to office of the Chief Medical
Officer, N.F. ~Rallway, Alipurduar., Junction and
submitted a copy of the order passed by the Hon’ble
Tribunal alongwith a representation and with the

o



o~

e X

information that I was reporting back to duty. The said
representation alongwith the copy of order passed by
the Hon’ble TRlbunal were received by the office of
Chief Medical Officer on 30.4.2004 at 10:15 A.M.

7. That inspite of the submission of the .order of the
Hon’ble Tribunal, I wae not allowed to Join 'back on
duty and I could learn that later in the day i.e.. on
30.4.2004 that an order purportedly issued on 22.4.2004
by the Sr. Divisional Medical Officer, N.F. Railway,
Alipurduar Junction was hanged in the. wall . of my
residential quarter which was. under lock and key during
the day. The said order wae'apparently issued on a
back date. In this context, it i1s pertinent ~to note
that when I left for my office in the morning of
30.4.2004 the said’ order was not hanaing in the wall of
my residential quarter I was: also served with a ' copy
of the said order at around 3 80 P. M ori’ 30 4, 2004

8. That 1 had also sent copiee of the order of the
Hon"ble Tribunal through regiétered post to your
Honour. I R g :

9. That the order of termination ,apart from being
illegal and arbitrary has been issued in violation of
the order passed by the Hon’ble ‘Tribunal whereby a
direction was given to maintaln status quo with reégard
to my service. The sald order of termination is  ‘also
contemptuode The  order of termination was 3erved on
me on 30.4.2004 and apparently the same was issued on

back date to circumvent the order of the Hon"ble
Tribunal. ‘

100 That wunder these circumatances, 1 have ' been
conatrained to approach your lonour by nubmitting ‘this
representation praying ‘that -1 may be allowed to
continue in office in terms of the order of the Hon’ble
Tribunal dated 30. 4 2004.

It 1is therefore prayed that Your Honour will be
pleased to .issue necessary orders within 15 days
allowing me to continue in my service of Assistant
Chemist in the Railway Hoepital, Alipurduar Junction
and the. order of terminatioa purportedly "issued on
22.4. 2004 (served on me on 30.4. 2004) be cancelled

Encl: 1.’ Copy of thp oxder dated 27 4 ?004 paeeed by
the llon“ble Tribunal. e

2. Copy of the order of Lermination Berved on  me
30.4. 2004 '

Youxe laibhfully,
' J-G\,dcl, Dowvy

. (Jaydeb Dag) |
“Asstt. Chemist Rly. Hospital,
vAlipurduer:Junction.v

-«'x',."‘
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BEFORE THE CEMNIRAL fbﬁlﬁI%TﬂﬁﬁtﬁwmwTTﬂumﬁgg, L‘:£\§\ -
' tsl, R N :
IN_THE MATTER OF: )
C.P. No 41 of 2334, X §
0.8 No 99/2044. =] &:
3L
* ’ ’W g l.l;
“ .
. >Z
. 4 T 0O~
. S . ~ Zm
Sri Jaideb Das . ie...Petitioner. BEX
. . - O
>
Y Lo qu
. . . ) &
Smt. Pompa Babbar & anr......Respondents.
) . . @
IN THIEE MATTER OF :
[ ] X .
Show Cause reply o behalf of  the
Respondent/Contemner. No 1.(8mt. Pampa Babar)
1. That +the Contemner No 1 has received the copy of the
Cdntempt Petitiom No 41 of 2084 and has gone through the copy bf
the ~=said Contempt petition. filed by-the' petitioner and have
understond the contents thereof.
g That save &and except' the statements which -are
. 5paaificélly admitted hereinbelow, other statements made irn - the
Petition Care categorically denied. Further the statements which
are not baorne on records are aiﬁw'denied arngl the peﬁitimneﬁg are
put to the strictest proof thereof.
RN That answering Contemner instead of providing the

parawise comments to each para to avoide repeatation hegs to

place the factual aspect of the matter as followss

-

.
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That the applicant of the 0.A was served with & show
cause notice by the Railway Authority dated ﬂi.ﬂ3u34g as to why
his @service may not be terminated on the grouwd  that he got

employment .on the basis the diploma certificate in 5Medicél

Laboratory Technology from  an institute . which is not Govt.

recognised institute and same does not fall under the prescribed

S qualification  as per the ‘advertisement ‘made by
RRE/Ghy, (Employment Notice No.3/94- category 18.). In fact, the

applicant made a false declaration regarding his qualification at

the time of his appointment.

That on receipt of the show cause ndtice, the applicant

’

submitted reply 16.83.84 and thereafter without waiting for the

reply, filed the aforeseid 0.4, appréhending Iterminationn The
Hon'ble Tribunal 0n_27.ﬁ4.ﬁ4 whilé admitting the 0.A Was pleased
to pass ém interim_mrderldirecting th§.Railway Regpamdeﬁtg‘_tm
mainta&h status qmo as on that day p R - 27.ﬁ4nﬁ4aAThe épplicant
only on S#.84.44 submiﬁted the copy kath@ saic  interim oarder
dated 27.64.034.,
That .the applicant m,e,f;'QB.ﬁE.ﬁQ was on leave up tﬁj
135ﬁ3u$4 { &e] days) . However,. the applicant remained,
un~authorisedly ébsent wge?fg 13,685,084 Dngardﬁ and subﬁequgmtly
on #8.44.44 he submitted apﬁlicatian‘fgr .extenﬁiﬁn of leave
without any material disclosure. His ‘euch aﬁmlicatimn for
ext@nsioﬁ of-leave waﬁ-rejemted‘by the competent muthdrity hy _ah

order dated 29.49.4. N .

That in the mean time basing on the unsatisfactory show
cause reply dated 16.95.84, in relation Fn the his appﬂ@ntment,
the service of the applicant waﬁ'terminatedg vide arder dated

2



22.@4.%4. The said order dated 22.84.84 was sent to the applicant

on Z23.84.84 by registered'pmgt with AD. However,; said order

ﬁeturned undelivered with the postal remark " not found, left

without address". Subsequently, a copy of the said or&@r was also -
pésted an  the wall/door of his quarﬁer fn presence ?j//f@u

witnesses,

That prior td passing of the interim ord@f dated
37.&4.&4,‘the service of the applicént was terminated and aslguch
Mie Pequeat_fwr Péﬁumptiqn of duty has ﬁm@ been considered. It is
theﬁefare, the contention of the applicant fegrading willful
vioglation af the Hwn'bie.Tribunél"g order méted 27.84.44 does not
arise. The applicant who is @ell aware of the passing> af  the
termination order datgd.22~ﬁ4.ﬁ4,-has ﬁuppresaéd the fact before
th@‘Hon‘ble Tribunal with a view to mislead the Hon'ble Tribunal
and as such rather be.iﬁ liable to be praceeded under cmnﬁempt-m%
court’'s mfﬁer, It is stated that'aﬁ per the provisions Qf-Railmay
Bérd’stlettﬁr dated 17.11.78 as well as 19k11;71, the service of

the order dated 22”ﬁ4.94 has been completed on 23.84.44 itself.

<4, That the Contemner above named begs to state that the

ather statements made in the contempt petitionql including the
ﬂEPﬁQnHQi. allegations are baseless and fabricaéed and same aré
categorically denied. It is noteworthy to menti&n here the
contentions based mﬁ the merit of the case arm‘&lso denied and to
that effect the Réilway respondents have already filed the

Written Statement. which has been received by the counsel of the

applicant.

B, That the deponent hegs to state that from the above it

is crystal clear- that the petitioner with an wlterior motive

ad
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suppressed the matévial facts befaré the Hon’ble‘%ribuna;'to. get
undue  advantage .and as éuch;'it'is'a‘fit“casa far drawing up
approbriaté, comgempg pfomeéding}againﬁt tHe petitinneﬁ invoking
pww@r‘.under thﬁ Cenfral Admimi%frative Tribunal (. Contempt . of

‘Court) Rules lqééi'ﬁead with section 17 of the édminigtratiye

CTribunal  Act 1985 and to punigh the petitioner for 5upprg53ingi

the material facts before the Hahfb;e Tribunal. .
b. ‘That. the deponent begs to state that he being a

respmhsibie ofkicer_ié. chaty bound to‘Judg@ent‘and arder passed
by tﬁe Hon'ble Tr*ibl.;na'ln It is stated that the ludéménf' of.;the
Héh'ble }ribunai ,hésf been implemented, in its true sense and
gpritg ‘amd;asiéuch thére is hQ violation of tﬁa SRME &S aiieéed
by tge petiﬁioqer, However, in céée m% any dev%ation from the‘
aaid fﬁdgmentu.ﬁhaﬁ'haﬁsmﬁaurfe@ unknowingly, may n%t be . treated
aé willle viulation and the dgponent»for ﬁuah‘yiolgtian, if any,

Pl

placeﬁ her unconditiconal apology hefore the Hon‘blée Tribunal.

¢ - . . . - ’ . =
i1. ‘ , That the deponent begs to'state that in view of the
: \ , . _ ‘
facts amd  circumstances state’ above the present contempt

proceeding is liable to be dismissed with cost.



AFFIDAVIT.

1) ‘"hrwﬁxﬁ.g.ﬁaHJﬂA Q’AQ@Aﬂ\aqed about. L2 years,

resident of Ad&%&%G?&“WL ?Px in- the Dist. of @mﬂ&&fﬁm~

heroby %u]@mn]y afflrm and state as followsy .

1. ' That I am the D‘\U'OMA L’ \U‘)" MA.'\M Q\.E(L'u;nder

N.F.Railway, and zs such am  well
acquitted with the facts and circumstances with the case and

tompetent {0 swear thi% affidavit.

2 rhnt the statements made in this affidavit and in
the ncrompnnyznq pmt:%xon in pdraqrdph%,.n[Jzn:%.g..mg. are
true to my knmmledge ®:und the statements made in
- ~ . -~ . .
PEPBGTERNS s ce e nscre dnatDarecsrescenees - are matters of

records  and -rests are my humble submission before this

Hon‘ble Court.

And I sign this affidavit on this the ,TéT—day

Gf h@@ s’/ n g 5‘4;’417

Mso

Identified by -, ° ~ _ v’ DEPONENT .
' ; S5 - - ‘ d3q 1@ R4uB
Advocate 's Llari. ) Divl. Railway Manager .

go ®lo WA /N. F. Railway
alahqmz SA/Alipurduar Jn.
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